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Present ; Shri S- D. Eiihandari,, counsel far the

app 1 icant:.

Learned ccsunsel far the appl icant submits

that as the dspa.rtmsnt is considering the request

of the applicant in the matter of transfer, he

wishes ta i,=jwithdrav-J the OA with liberty ta file a

fresh application, if .necsssary.
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The Q., is dismissed as v^ithdrawn t-^ith

liberty to the applicant to file fresh O.A. in

accordance with law, if so advised«
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